
FIR No. 188/2021
PS. NIA
u/s 25/54/59 Arms Act
State Vs Chirag @ Shinu
05.05.2021.

This is the application for grant of bail u/s 437 CR.P.C moved on
behalf of accused/applicant.  
Present: Ld. APP for State through VC. 

Ld. Counsel for the applicant/ accused through VC.

It  is  imperative  to  state,  that  due  to  spreading  of  Corona  virus

(COVID- 19),  special measures have been taken by the Government as

well as Hon'ble High Court of Delhi to prevent it and in lieu of the same,

the hearing of the matter is being conducted through Video Conferencing

using CISCO WEBEX Meeting App, in terms of directions issued in this

regard.

All have joined through Video Conferencing now.

Arguments heard through VC.

Report  called  through  whatsapp  from  the  concerned  IO  on  the

phone of the Naib Court on duty.

Report of IO perused.

Ld.  Counsel for the applicant/accused submitted by virtue of the

present application, that the accused has been falsely implicated and he has

nothing to do with the alleged offence.  It is further submitted, that the

recovery  is  planted  upon  the  accused.  It  is  further  averred,  that  the

applicant is not required in any kind of investigation.   Hence, prayer is

made for grant of bail.

Per  contra,  Ld.  APP for  State  has  vehemently  opposed  the  bail

application  and  argued,  that  the  allegations  against  the  accused  are  of

serious nature and if released on bail, there are chances of him committing

the similar offences in future as well.

I have heard the arguments advanced by Ld. Counsel for accused as

well as by the Ld.  APP for State and have further perused the application

as well as the reply filed to the same.



::2::

At the outset, it is pertinent to mention, that the present application

has been moved for grant of bail for offence committed U/s 25/54/59 Arms

Act. 

The  allegations  leveled  against  the  accused  are  that  he  was

apprehended  with  co-accused  Nishant  @  Naika  on  stolen  motorcycle

bearing No. DL4S-CP-8310 related to e-FIR No.013564/2020, PS Vijay

Vihar). Further, accused Nishant @ Naika was  found in possession of one

loaded  desi  katta.  Further,  accused  Nishant  @  Naika  disclosed,  that

accused Chirag @ Shinu has given him a desi katta. IO has appended the

report of previous involvement of the accused with his reply and perusal of

the same shows, that accused has been involved in 02 odd involvements

which includes offences under section 356/379/34 IPC & U/s 25/54/59

Arms Act.  As per the report of the IO, there is no control of any of the

family  members  of  the  accused  over  him  and  if  released  on  bail  the

accused might jump the same. 

Therefore, keeping in mind the facts and circumstances of the case

and the previous record of the accused, further taking note of the fact that

the  accused  is  a  habitual  offender  and  has  been  engaged  in  previous

criminal involvements, in the considered opinion of this court, no ground

is  made  out  to  grant  bail  at  this  stage.  Accordingly,  the  present  bail

application stands disposed off as dismissed.  

Copy  of  this  order  be  sent  to  the  concerned  quarters  via

whatsapp/ e-mail/ any other suitable electronic mode with immediate

effect. 

(Richa Sharma)  
MM-07/North/Rohini/Delhi

   05.05.2021



FIR No. 371/2020
PS. Swaroop Nagar
u/s 379/411 IPC
State Vs Mohd. Azam @ Kalu
05.05.2021

This is the application for grant of bail u/s 437 CR.P.C moved
on behalf of accused/applicant.  

Present: Ld. APP for State through VC. 
Ld. Counsel for the applicant/ accused through VC.

It is imperative to state, that due to spreading of Corona virus

(COVID- 19), special measures have been taken by the Government

as well as Hon'ble High Court of Delhi to prevent it and in lieu of the

same, the hearing of the matter is  being conducted through Video

Conferencing  using  CISCO  WEBEX  Meeting  App,  in  terms  of

directions issued in this regard.

All have joined through Video Conferencing now.

Arguments heard through VC.

Report called through whatsapp from the concerned IO on the

phone of the Naib Court on duty.

Report of IO perused.

Ld. Counsel for the applicant/accused submitted by virtue of

the present application, that the accused has been falsely implicated

and  he  has  nothing  to  do  with  the  alleged  offence.   It  is  further

submitted, that the recovery is planted upon the accused. It is further

averred, that the applicant is not required in any kind of investigation.

Hence, prayer is made for grant of bail. 



::2::

On the other hand, Ld. APP for State has vehemently opposed

the bail application stating that the allegations leveled against him are

of serious nature. 

I have heard the arguments adduced on the bail application and

have  perused  the  report.  The  accused  is  stated  to  be  in  Judicial

Custody since 10.04.2021. Further,  as per the reply on the present

bail application, the recovery has already been effected. 

Therefore, keeping in mind the facts and circumstance of the

case,  no  purpose  will  be  served  by  keeping  him  in  custody,

specifically in today's challenging time, when the country is fighting

with Covid pandemic, accused Mohd. Azam @ Kalu is admitted to

bail subject to furnishing of bail bond to the tune of Rs.10,000/- with

one surety  of like amount and further bail is granted subject to the

conditions that:- 

1. He shall not threaten or influence the witnesses.

2. He shall join the investigation as and when he is called upon by the

IO.

3. He shall not tamper with evidence.

4. He shall appear before the court on each and every date of hearing.

Copy  of  this  order  be  sent  to  the  concerned  quarters  via

whatsapp/ e-mail/ any other suitable electronic mode with immediate

effect. 

(RICHA SHARMA)
   MM-07,  ROHINI,  NORTH  COURT,  

DELHI, 05.05.2021



FIR No. 370/2021
PS. Jahangirpuri
05.05.2021

This  is  an  application  for  to  release  the  Empty  Oxygen
Cylinder for the use of Medical help to needy moved on behalf of SI Ravi
Kumar. 

Pr: Ld. APP for State through VC.
IO through VC.

It  is  imperative  to  state  that  due  to  spreading  of  Corona  virus

(COVID- 19),  special measures have been taken by the Government as

well as Hon'ble High Court of Delhi to prevent it and in lieu of the same,

the hearing of the matter is being conducted through Video Conferencing

using CISCO WEBEX Meeting App, in terms of directions issued in this

regard.

All have joined through Video Conferencing now.

Arguments heard through VC.

Application perused. 

In  the  light  of  order/  judgment  of  Hon'ble  High Court  of  Delhi

dated 29.04.2021, specifically para 17 to 19, the IO has submitted, that he

has moved the application before the DC/ DM for the release/disposal of

the  seized  essential  equipments,  IO  is  hereby  directed  to  ensure  that

efficacious and speady disposal of the medical/essential equipment is done

on utmost priority, without even a lightest delay.  

Put up for report on 06.05.2021.

Copy of this order be sent to the concerned quarters via whatsapp/

e-mail/ any other suitable electronic mode with immediate effect. 

 

(Richa Sharma)  
MM-07/North/Rohini/Delhi
   05.05.2021
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